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An Act further to anend the Army and Air Force (Disposal of Private Propeqj 
Act, 1950. 

BE it enacted by Parliament in the Fifty-first Year of the Republis of India as 
P0':lows:-- 

1. This Act may be called the Army and Air Force (Disposal of Private Property) Shorttitle 
Amendment Act, 2000. 

2. In section 7 of the Army and Air Force (Disposal of Private Property) Act, 1950 Amendment of 
(hereinafter referred to as the principal Act), in sub-sections (I) and (3), for the words and sectim7. 

iigures "the Administrator General's Act, 19 13", the Words and figures "the Administrators- 
General Act, 1963" shall be substituted. 

3. In section 10 of the principal Act, for the words "ten thousand", the words "two Amendment of 
lakhs" shall be substituted. section 10. 

4. In section 14 of the principal Act, for the words and figures "the Indian Lunacy Act,. Amendmentof. 
i9 !2" ,  the words and figures "the Mental Health Act, 1987" shall'be substituted. section 14. 


